
8EFORE THE CENTRPL !\DrV1INISTRPTIVE TRI3UNFL 

8PNGPLORE F3ENCH, 8PfG1\LORE 

DPTD THIS THE 2ND DY OF 3NL1RY 1987. 

Prsnt : Honlhle Shri Ch. REm2krishna r0 	.,.. Member (J) 

Hon'ble Shri P.SrinjvB5n 	.... Member () 

/ppljctjon 1\o.1752/86 

Smt. Jil1o11mmB, 
W/o. Devarj, m2jor, 
5trr Nurse (Subst1tut), 
Riiwey M€dice1 Hospitel, 
shokepurem, 
MYSOE. 	 ... 	1pp1icant 

(Shri H.S.J0j5, fdvocEtr) 

Js. 

The Chirmn, 
Railw8y 9ord, 
'F11 8hvn', 
NEW DELHI. 

Th Gn r1 	nqr, 
Southrn Ri1uiy, 
MY SORE. 

Th DivisionFli Eiiuy Mncr, 
(Personnel) 
MYSORE. 

The! MedicBl Sup rintendnt, 
R2!lWEy MdicBi Haspitsi, 
MYSDOE. 	 .•• 	Rspondrnts. 

(Shri .N.'JnuqopBl, dVOCBtL) 

The epplicetion has come up for hOrinc brore this 

Tribun2l todey. The i1rnbr, Shri P.SrinivBsrn has made 

the followina 

ORDER 

The BppiicBnt is e Stff Nurs. in thi RBilwBy Firdice1 
I 

Hoslt8l, Southern Rily, Mysor. 	he joined as a 
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substitutr Sta cf rurse on 19-12--1982 and has bsn 

rctein:d in that capacity by ordrs passed from time 

to time. She has not yet been rcgularisd in that 

post. Hr epprihnsion in the FQplicetion 15 that 

because she has not been regularised, her srrvics may 

be terminartod. She cits a lttor of the Failuay Soerd 

dtd 19..12.84 (nnexur 1B 1 ) which states that 

substituts who have comnitd 3 years of service may 

be absjrbod on r.oL,1 1 ar bsis eftr proper screening by 

a selection commitUe which should include th: Chirman 

or Member Secrtery of th Feiluey Sorvice Commission 

providd that th subtitute have the requisite qua—

lifications end are within th ens limit prscribed 

for diroct recrujtm:nt. Her grievance is that she 

had comp]. rted four years of service at the time of 

mekino tb applic tien Fnd has still not been put 

throuoh the selection procss and recularisd. Shr 

h2s also cited the ins tanc of enoth r substitut Staff 

urse Smt. 3.M.Parvathy who, according to the applicant, 

is junior ti h::r, but hs 5en renularised by en orcr 

dated 24..85 (Pnrexure tCt). She therefore complains 

that she has been discriminatd against by not being 

repularisod while her junior was so rgularieed. 

2. 	Lhen the matter was called, nobody appeared for 

the coplicant though the applicant's counsel has due 

notice of the hearing. Jo thc reforo decided to proceed 

with th oattr uibh the a sistanceof Shri P..Venuqopal, 

4 	 learned cjunel fir th roe pen nts, who clue filed the 

reply on heh&lf of the respondents today. 

. . .3. a .. • • 



\, 	
—3- 

Shri \ienuçopal paints out that the Reilucy Board's 

latter dated 19.12.84 relied upon by the applicant deals 

with rgularisation if substitute Pharmacists and not of 

substitute Staff Nurses. opp1ionnt iE C 

Nur:14 The 

applicant is a substitute Staff Nurse. He, in turn, cites 

two letters onci dated 28.10.85 issued by the Felway 

Board and anothir dtd 30.9.86 issued by the Chief 

Personnel Officer, Southrn Rilwy at Madras, the 5ubStenCa 

of which is that substitute employees do not have to b; 

automatically regularised and that in their own interest, 

they should apply for regular posts in 	:Spons.s to mploy 

ment notices issued by the Railway Rocruitm:nt Board from 

time to time. Therfore, tha applicant had no richt to be 

regulerised as a matter of cours6 and she had to take her 

chance of selection like others. 

We have considered the matter carefully. Even 

though the 3oardts lett 	 eer dated 19.12.84 at nnexur 'B' 

refers only to Pharmacists appointed as substitutes, there 

is no reason why the same treatm::nt should not be accorded 

to substitute Staff Nurses. There is considerable force 

in the arievence of the applicant that after nearly four 

years of service as a substitute, the Railway administra 

tion has not chosen to consider her case for regularisa 

tion. Further, thre is nothing to indicate in the two 

lett-rs referred to by Shri Venuoopal that the earlier 

letter of 19.12.84 at Annexure 	to the application has 

- 
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b'en cuporeded altocether. The impression cained is 

4 
	 that in addition to ci rnca of sLJb5titut employes by 

a screening comitti, such substitute employees may also 

apply for VaicE. nci:E in response to employment notices 

issued by the Railway Tocruitmsnt Soard. Shri \ienucopal 

houevr, submitted that the application is premature in 

the sense that h 	ailuay 9oarcl hoE not declinad to 

considor her case for rnularisation. He has clarified 

that Smt. 7.M.Parvathy wh:se- s.rvic.E have been regulsrisnd 

joinod as a substitut: 5taff !'urse before th. apolicant 

i.e. on 13.6.31 and it wa 	because of that that she has 

been r suisris. . Th applicant's CaSe for repularisation is 

therefore still to corn.; up for considera tion. Shri Vnugopal 

also urges that th applicant's apprehension that her s rvices 

may be t:3rminat:d is not corrr:.ct. 

5. 	In View of these submissions, we would direct the 

respondents to tak up the matter of reularisetion of the 

applicant's services early and dye her an opportunity 

to apnea r before the Screeninp Committee if such a committee 

is still in vogue. Otherwise, whatEver steps ar: to he 

taken to consider her case for rscularisntion as per orders 

now holding the field, those may be taken and a decision 

rendered within three monbhs of receipt of this order. 

5. 	In the result, the application is allowed as 

indicated above. There will be no order as to costs. 

Kam. 


